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IN THE COURT OF SUB- DIVISIONAL JUDICIAL MAGISTRATE(S), 

UDALGURI. 

 

Present: ARPITA KAR, A.J.S. 

   

G.R.NO. 939/17. 

U/S  323/294/506/427/34 I.P.C 

 

STATE OF ASSAM 

Vs 

1. Sri Harilal Laskar . 

2. Sri Motilal Laskar. 

3. Sri Pramod Bhadra. 

.............................Accused Persons. 

 

Advocate Appeared:- 

For Prosecution: Smti. N. Narzary, Learned A.P.P. 

For Defence: Mr. G. Chouhan, Miss. S. Swargiyari, Mr. D. Phukan. 

 

Offence Explained on: 07.12.2017 

Evidence recorded on: 19.01.2018, 22.02.2018, 05.04.2018. 

Arguments heard on:20.04.2018. 

Judgment delivered on:20.04.2018. 

 

J U D G M E N T 

 

1. Prosecution story in brief is that on 09.08.2017 Smti. Anamika Laskar 

lodged an F.I.R. before the Rowta P.S., alleging inter-alia that on 

08.08.2017at about 7.00 PM the accused, Harilal Laskar who is  her 

husband slapped and punched her on a simple issue and also brought a 

“dao” from inside to slit her and chased her for which she ran away to 

save her life and hide in a co-villager’s house and called her brothers over 

phone. After her marriage her husband and the co-accused have 
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assaulted her many times asking “dowry”. Most often they threatens her 

to burn her, slit her etc. and also beats her most often. After getting her 

phone call, her elder brother, younger brother and some boys of 

organization (sangathan) went to advise her husband. The accused, 

without understanding anything assaulted her brothers and boys of 

organization (sangathan) with obscene words and hither younger brother 

Jintu Deka on head with “torch” which resulted in wounds and bloodshed 

on his head. The elder brother and boys of organization (sangathan) 

were also assaulted with “lathi” of which they somehow ran away leaving 

behind their two (2) bikes. The bikes were broken  by hitting with “lathi”. 

 

2. On receipt of the F.I.R. Rowta P.S. Case No. 99/17was registered and 

investigated into. During the investigation seizures were made by the 

police. On completion of the investigation the I.O. has submitted the 

Charge sheet U/S 323/294/506/427/34 I.P.C. against the accused 

persons Sri Harilal Laskar, Motilal Laskar and Sri Pramod Bhadra. 

 

3. The defence story is of total denial. On their appearance before the Court 

copies of relevant documents were furnished to them as per sec 207 

Cr.P.C. The particulars of the offence U/S 323/294/506/427/34 I.P.C. 

were read over and explained to the accused persons Sri Harilal Laskar, 

Motilal Laskar and Sri Pramod Bhadra to which they pleaded not guilty 

and claimed to be tried. 

 

4. During trail prosecution side examined 5 P.W.s. The statement of the 

accused U/S 313 Cr.P.C. is recorded. The accused denied adducing D.W. 

 

5.  I heard arguments for both sides and also perused the case record.  

 
6. POINTS FOR DETERMINATION:- 

(I) Whether on or about 08.08.2017 at about 7 P.M. the accused in 

furtherance of their common intention voluntarily assaulted Jintu 

Deka causing hurt to his person? 
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(II) Whether on or about 08.08.2017 at about 7 P.M. the accused in 

furtherance of their common intention did an obscene act or 

uttered obscene words in a public place and such uttering of 

words was obscene and it caused annoyance to Sri Jintu Deka? 

(III) Whether on or about 08.08.2017 at about 7 P.M. the accused in 

furtherance of their common intention threatened the victim Sri 

Jintu Deka with dire consequences? 

(IV) Whether on or about 08.08.2017 at about 7 P.M. the accused in 

furtherance of their common intention committed mischief by 

causing damage to the amount of RS.50/- or more? 

 

DISCUSSION, DECISION AND REASONS THEREOF:- 

 

7. P.W.1, Anamika Laskar deposed that she lodged the case. He husband 

Harilal Laskar often used to beat her. They were married about thirteen 

(13) years back. She has three (3) children. After a few days of her 

marriage her husband started torturing her. One month ago from the 

incident her husband slit her hand with a Scissor. Her family members 

settled the matter and advised her to stay at her husband’s house. But he 

again tortured her. On the day of the incident her elder brother, her 

younger brother and other two (2) persons came to their house on her 

request and they tried to amicably settle the matter but as her husband 

lodged a case against them, so she lodged a case against him. On the 

night of the incident her mother-in-law called some villagers and beat her 

brothers. Her Younger brother’s head got severely injured. She took 

shelter outside. Later on, she lodged the case at about 1.00 AM in the 

mid night. Exbt.1 is the ejahar and Exbt.1(1) is his signature. 

In her cross-examination she deposed that the quarrel took place 

after 8.00 PM in the evening. It is not a fact that on the day of the 

incident a quarrel took place regarding her husband’s going to Bangalore 

for job. She had a love marriage with her husband. After just 1 month of 

marriage, they were asked to live separately by her mother-in-law and 

father-in-law. On the night of the incident a quarrel took place between 
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her and husband regarding a phone call between her and her sister’s 

husband. Her brothers came to their house in the evening on that day. 

She asked her to sit. They advised her and her husband. When her 

brothers came, Harilal Laskar’s mother called the villagers doubting them 

to be dacoits. Then about 100/150 village people gathered there and beat 

her brothers. But she could not see clearly as to who beat her brothers as 

it was in the night and there’s no electricity in their house. After the 

incident she left the place. As her husband’s elder brother beat her 

younger brother, his head got serious injury and so he got two (2) 

stitches. She denied that she has not informed to police that her husband 

slit her with scissor. After few moments of the incident, they also lodged 

a case against her brothers and the other two persons. After coming to 

know about that case she has lodged this case. She denied that after the 

incident her husband tried to bring her back many times. After the 

incident her husband gave her legal notice to come back which she 

knows. She neither replied to that nor did  she return back to her 

husband’s house. She denied that the incident did not take place likewise 

she said and that false case was lodged by her to save her brothers from 

the other case. She denied that the case was lodged as her brothers beat 

her husband. She stated that she won’t return to her husband’s house.  

 

8. P.W.2, Niru Deka deposed that he knows the accused. On the day of the 

incident he was at his own residence. Although  a case was given against 

his son-in-law at Rowta PS regarding the torture of his daughter but the 

said case was compromise  and his daughter was sent to her husband’s 

house. But thereafter her daughter was again tortured by her husband. 

On the day of incident his two sons Karun and Jintu were asked to go to 

his daughter’s house to advise them. There his sons were beaten up. Hue 

and cry took place. From there they took shelter in “Pehri’s” house and 

then came to his house. His Younger son Jintu’s head got severe cut 

injury. They went to PS and lodged a case. They did not say who beat 

them. 
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In his cross-examination he deposed that once a case was lodged 

in the PS as his daughter Anamika Laskar was missing. At that time his 

daughter was staying in Guwahati without informing anyone. When the 

matter was informed to him, he asked Harilal Laskar to lodge a missing 

case. After the return of his daughter from Guwahati where she  stayed 

without informing anyone, turmoil started between his daughter and 

Harilal Laskar. On the day of the incident, his two (2) sons and other two 

(2) persons went to his daughter’s house. His younger son Jintu got 

injuries on head and returned home. Lateron, when they came to know 

that a case was lodged against his sons, this case was lodged. Harilal 

sent a legal notice on his daughter. 

 

9. P.W.3, Karun Deka deposed that informant is his sister. As there was a 

quarrel between her sister and her husband and family, so they were 

called there and he along with his co-villagers went to her sister’s place. 

There they were tortured and their two (2) bikes were also broken. At 

present, his sister is staying with her husband. 

In his cross-examination he deposed that the quarrel broke out 

with the villagers. They have been discussing to compromise the case. 

 

10. P.W.4, Jintu Deka deposed that informant is his elder sister. The case 

was lodged as quarrel broke out between brother-in-law and sister. At 

present, they have been living together. 

 

11. P.W.5, Nabajit Koch deposed that he knows both the parties. The case 

was lodged because of a quarrel. At present they have compromised. 

Exbt.-2 is the seizure list and Exbt.-2(1) is his signature.  

 

12. From the aforesaid discussions and evidence on record it is clear that the 

informant has stated in her cross-examination that at the time of the 

occurrence about 100/150 village people gathered there and beat her 

brothers but she could not see clearly as to who beat her brothers as it 

was in the night and there’s no electricity in their house. The victim of 
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this case Jintu Deka deposed that the case was lodged as quarrel broke 

out between brother-in-law and sister. He did not depose anything to the 

effect that the accused ever assaulted him. Karun Deka who is also a 

brother of the informant deposed that they were tortured and their two 

(2) bikes were also broken but he did not specifically mention the names 

of the persons who assaulted them. As such it is seen none of the P.W.s 

have ever deposed specifically that the present accused assaulted or 

threatened them or have damaged their bikes. 

 

13. In view of the aforesaid discussions, it is hold that, prosecution has failed 

to prove the charges against the above-named accused persons and as 

such, they are acquitted from the charges U/S 323/294/506/427/34 

I.P.C. and set at liberty forthwith. 

 

14. Accused Sri Harilal Laskar, Sri Motilal Laskar and Sri Pramod 

Bhadra are acquitted from the charges of this case U/S 

323/294/506/427/34 I.P.C. and set at liberty. 

 

15. The accused persons are directed to furnish fresh bail bonds U/S 437A 

Cr.P.C. and till then the bail bonds executed by the accused and their 

sureties are extended for next six months. 

 

16. Seized Articles be given to the owner upon proper verification or be 

disposed of as per the Law. 

 

17. Judgment is pronounced in open court. Case is disposed on contest. 

Given under my hand and seal of this Court on this the 20th day of April, 2018 at 

Udalguri. 

Sub-Divisional Judicial Magistrate(S), 

Udalguri. 
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A P P E N D I X 

 

1. Prosecution Witnesses:- 

 P.W.1:Anamika Laskar. 

 P.W.2: Niru Deka. 

 P.W.3: Karun Deka. 

 P.W.4: Jintu Deka. 

 P.W.5: Nabajit Koch. 

 

2. PROSECUTION EXHIBITS:- 

Exbt-1: F.I.R./Ejahar. 

Exbt-2: Seizure list. 

 

3. DEFENCE WITNESSES:- 

None. 

 

4. DEFENCE EXHIBITS :- 

None. 

 

    

Sub-Divisional Judicial Magistrate(S), 

Udalguri. 


